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This the 15th day of Januairy.,

i JEOSHL. RULDIFR SINGH, MEMBER (1)
hUH L>Li£ SH. EJRKL O NALK, MEMBER {4}
Hoi, B MNalr,

5/ Late BOKELFLIag

Rio w0, aradhana Lnulc{vu

Gopal Nagar,

car pur Road,

Naijafgarh, New Delhi-110043.

By Achvocater Sh. ALK rivedi)
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CSurendia Blagh
e Coninmandant
C.0.0. Delhi Cantt-1730010.

vbvocate: Sh. K.CLD.Gangwani)
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By Sh. tuldip Singh, Member (1)

that they have complied

Counsel Tor respondents
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the orders of the Tribunal.
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Counsel Tor applicant agrees that the directions given in

the dudgnent have been complled with. Hence CP is dropoed.
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